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SHRI NIMBALKAR (Kolhapur): 
Mr. Speaker, I will first begin by 
answering that part of the spcech 
made by my hon. friend, Shastriji, 
from the other side wherein he fcaid 
that we should give relief to people 
earning income upto Rs. 10,000 and 
unless we give relief of that nature to 
the people in this emergency, the 
people will not be with us. I would 
like to point out to him that under 
the present Bill relief is given to a 
person earning on income of 
Rs. 7,000 only to the extent of Rs. 182 
whereas the relief for an income of 
Rs. 8,000 is Rs, 264, for Rs. 9,000 the

relief is Rs. 509 and for Rs. 10,000 the 
relief is Rs. 154. This shows that the 
higher income of Rs. 10,000 is getting 
much greater relief than an income 
of Rs. 7,000. So, the relief which 
Shastriji wants for people having an 
income of Rs. 10,000 is given in a 
much greater measure than he 
imagines. Another thing which I 
would like to point out is this. The 
manner in which the Finance Min
ister has clubbed together the two 
slabs—the previous slab and the one 
made it now from Rs. 8,000 to 
Rs. 15,000—that has enabled him to 
save a Jot of money for the ex
chequer which is a right thing at this 
time. If he had not done that, it 
would have cost the exchequer about 
Rs. 40 crores, and in this way, he has 
been able to manage the whole matter 
within Rs. 21 crores. This is actually 
the basic goodness in this Bill. Iu 
this way, the State is also not hurt 
too much and at the same time, 
those people who should get relief 
have been given relief.

Actually speaking, there would not 
be much to say about this Bill. It is 
one of these 20 points economic 
programme of the Congress which 
the Prime Minister had announced 
and that point has just been imple
mented, one can say, I want to 8° 
one step further and say that the 
Finance Minister has been even more 
generous than one expected at the 
time when the Prime Minister 
announced this iigure of limit of 
Rs. 80001

I would like to make it clear that 
this was not the Prime Minister alone, 
all sections in this House, all parties 
had asked during the Budget that the 
Finance Minister should raise this 
limit to Rs. 8,0001- although some 
members had asked for the raising of 
the limit to Rs. 10,000 and Rs. 12,000. 
But, of course, you have fo come to 
some sort of a tangible point. But, at 
present, I don’t think that it is possi
ble or the Government to get over 
that difficulty or take such an amount 
of money as would le®d to inflation
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because that would mean that the 
Government would have to resort to 
deficit financing.

Now, what I like about this is some
thing quite different. When we say 
that we are going to aim at an egali
tarian society and socialism must 
realise that ultimately when we do 
achieve that goal, then there has to 
be no income tax at all. If you look 
at it from  that point of view, you 
w ill see that this is one step forwards 
socialism, and that part o f the BUI 
appeals to me much more than the 
relief which should be given to some 
of the people in the lower bracket

What I did not understand was why 
it was necessary to give Rs. 40j. as 
rebate, so to speak, for all taxable 
incomes over Bs. 15,000] - to people 
who are earning lakhs of rupees. 
This amount is going to be a drop in 
the ocean for these people. If that 
could have been reduced, if that could 
have been made available to the lower 
income group, then that would not 
have been such a bad idea. I do not 
know technicality which to be over
come in achieving this sort of thing 
It is possible that the Finance Min
ister who went a little further into 
this matter than the Prime Minister 
had promised in this *wayt 
wanted to do exactly that what Mr. 
Shastri wants us to do and appealed 
to all sections of taxable society to 
least all taxable sections of society, I 
am sure that this Bill will achieve 
that.

Sir, an argument has been put for
ward the Government will lose Rs. 21 
crores. But, Sir, this would be more 
than compensated because there will 
be a lot of time for administration 
to catch those people who are evad
ing taxes Â d so on.

Now, the point is that the real 
reason why you are supposed to re- 
reduce the taxes is through a better 
performance of the public sector. If 
the public sector performs better, to 
that extent, that money Should be 
made available at least in some part

of the public in the form  o f reduc
tion in income tax. This how you 
are supposed-~in the long run, if 

you are going in for public sector 
undertakings—to work it in a phased 
manner in which the public sector is 
the income giving factor where the 
personal income is made more equal 
and taxes are reduced till they ulti
mately become a thing of the past.

Therefore, when the Finance Minis
ter says> that this is administratively 
more than compensated, 1 would like 
him to take it the other way. I would 
like him to see that the administrators 
of the public sector undertakings 
which perform better should be given 
an incentive. The better the public 
sector undertaking performs the 
more the Finance Minister will be 
prepared to come forward with re
duction of taxes which ultimately 
would help the wage earners and the 
salary earners more than the private 
entrepreneure. This going to help 
much more the Government servants 
themselves. A large part of the wage 
earners are the Government servants 
themselves. This will be an incen
tive to them to make the public sector 
undertakings work better so that we 
know that the profits that accrue to 
the public sector undertakings will, 
ultimately, be passed on to them.

With these words, I recommend 
this Bill to the House.

SHRI G. VISWANATHAN (Wandi- 
wash); Mr. Speaker, Sir, income-tax 
which is of an elastic character is an 
important source of revenue of the 
Government. Last year, 1974-75, 
income-tax alone fetched Rs. 1507 
crores compared to Rs. 1304 crores in
1973-74. Not only that. The number 
of assessees has also gone up con
siderably from 34.3$ lakhs in 1973-74 
to 38.74 lakhs in 1974-75.

In the last six months, there have 
been a number of income-tax raids 
on various business houses, palaces 
and so many other places of income



where it was concealed. For the first 
time, the Income-tax authorities 
raided one of the palaces of the ex
rulers of Jaipur also. I want to 
know from the hdn. Minister what 
are the results of these raids all over 
the country and what is the effect.

In the intensive raids, I find from 
the newspapers that so many crores 
worth of precious metals, various 
documents and other things have been 
recovered. I want to know from the 
hon. Minister how much income is 
going to come to the State Exchequer 
from these raids.

Another thing is that during the 
raids, certain documents have been 
seized by the Income-tax authorities 
which will indicate that some peisons 
are having bank accounts in foreign 
countries, particularly, in Switzer
land. I want to know from the hon. 
Minister how many such cases have 
been detected and what are the steps 
which the Government is going to 
take against these persons who are 
having foreign bank accounts without 
the knowledge of the Government of 
India.

We have been demanding for a 
long time that exemption limit 
should be raised from Rs. 6000. For
tunately, the Prime Minister has now 
included in the 20-point programme 
that the exemption limit will be in
creased from Rs. 6,000 to Rs. 8,000. It 
was the Bhoothalingam Committee 
which recommended that the exemp
tion limit should be increased to 
Rs. 12,000. But now the Finance 
Minister has come to raise the exemp
tion limit to Rs. 8,000. Some of the 
Members have given an amendment 
that the exemption limit should be 
increased to Rs. 10,000. I think, it is 
a good compromise and the Govern
ment should consider it favourably.

Now, because the exemption limit 
has been raised from Rs. 6000 to 
Rs. 8000, at least about 7 lakhs of 
assessees are going to be benefited. 
But the Government is sore that they 
are going to lose about Rs. 25 crores. 
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I think, the Govevrnment stands to 
gain that way because the administ
rative cost, the cost ol collection, is 
going to be reduced. Not only that. 
The administrative burden of the 
Income-tax Department is going to 
be reduced considerably. This bene
fit which is going to about 7 lakhs of 
assessees must necessarily increase 
the demand of industrial products of 
these sections and from these sales, 
the Government will compensate 
some amount from an increase in 
excise duties.

I would like to remind the hon. 
Minister about the Report of the 
Comptroller & Auditor General 
where he has urged the Income-tax 
Department to devise effective 
machinery to ensure that the tax de
ducted at source has actually been 
remitted to Government account. I 
think the Comptroller and Auditor- 
General is not satisfied with this 
deduction at source and that is why 
he has pointed out to the Government 
that they should take some effective 
measures to immediately remit these 
amounts to the Government account.

Sir, the cost of collection is going up 
every year and naturally so, because 
the number of assessees is also going 
up. But I would like to request the 
Minister that since this is a Depart
ment where they are going to take 
action against all the tax-evading 
elements in the country, the officials 
of the Department itself should be 
very strict and honest also. Sir, I 
will ask the Minister to give the 
Income-tax authorities all the facili
ties, they want, but once somebody is 
found to have property or wealth dis
proportionate to his income, such an 
oHirer must be severely dealt with 
and the Government should take very 
severe action against such corrupt 
officials because these are the officials 
who are going to .administer the tax- 
collection throughout the country.

With these words I welcome this 
Bill because it is going to benefit at 
least seven lakhs of assesseeg in this 
country.
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SHRI K  SURYANARAYANA 
(Ehiru): While welcoming this Bill I 
would like to make a few observa
tions in regard to its benefits to 
other classes also. Sir, we very 
often argue for the rural popula
tion—as to how we can give minimum 
help to the rural population. There
fore, when we are sympathasing with 
the small tax-payers, the same bene
fits should be given to the people 
living in rural areas, who are living 
only on agricultural income. The 
same benefits should be given to the 
agriculturtl community also, because 
they are the backbone of the country. 
In my opinion, there is no organisa
tion for them and that is why the 
Finance Department and the Indus
tries Department and, if I may say so. 
the Government as a whole, is net 
taking enough interest We do 
realise that it is difficult for the Gov
ernment to make a recommendation 
to the States in this matter as agri
cultural income or agricultural tax is 
a State subject. But still, they can 
advise the State Governments to 
give these benefits to the small far
mers also. They are not tax evaders. 
Where is the possibility that they will 
show their income as Bs. 8.U00 if 
they got Rs. 10,000 or Rs. 15,000? This 
is the monopoly of some other cate
gories. Various measures are being 
taken to unearth black-money but in 
spite of all these, there are still some 
loop-holes in the income-tax collec
tion system; there is always a way to 
evade tax. But these are only two 
classes who cannot evade tax and 
these are the agricultural community 
and the small employees, both in 
public and private sectors. Those tw» 
classes cannot evade tax. So, I 
would request the Government— 
and particularly our Finance Min
ister—to find out a way whereby even 
the agriculturists who are getting an 
income of less than Rs. 8,0001- will 
be free from tax. What is the diffi
culty about this? I don’t want to go 
into the question of subsidy fctc.; a 
way should be found for giving 
income-tax relief to this category also. 
Whereas a small farmer or a small

industry generally gets an income of 
four or five thousand a year, even a 
bank peon gets more than the income 
which an owner of tea acres gets 
from his land. There must be cono- 
mic equality in all the sectors.

Therefore, I would recommend to 
the Government and I would request 
all the Parties, including our CPI 
friends, to consider all these things.

In this connection I would like to 
quote from a booklet on Gartdhiji, 
compiled by Shri H. D. Malivaya and 
published by the All-India Congress 
Committee Gandhiji said:

“Economic equality of my con
ception does not mean that every 
one would literally have the same 
amount.

“It simply means that everybody 
should have enough for his or her 
needs. The elephant needs a 
thousand times more food than the 
ant. But that is not an indication 
of inequality. So, the real 
meaning of economic equality 
is: to each according to his need.
That was the definition ot Marx. 
If a single man demanded as much 
as a man with wife and four 
children, that would be a violation 
of economic equality.

“Let uo one try to justify the 
glaring difference between the 
classes and the masses, the prince 
and the pauper, by saying that the 
former needs more. That wili be 
idle sophistry and a traversty of 
my argument. The contrast bet
ween the rich and the poor today 
is a painful sight. The poor vil
lagers are exploited by the foreign 
Government and also by their 
countrymen, the city-dwelleds. They 
produce the food and f»o hungry. 
They produce milk and their 
children have to go without it. It 
is disgraceful. Everyone must 
have a balanced diet, a decent
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house to live, facilities lor the edu
cation of one's children and ade
quate medical relief. This consti
tutes my picture of economic 
equality. I do not want to taboo 
everything above and beyond the 
bare necessaries, but they must 
come after the essential needs of 
the poor are satisfied. First things 
must come first.”

Due consideration should be given 
without any delay to the rural popu
lation which is greatly dissatisfied. 
Government has recently announced 
the levy price for Sugar, which is 
very uneconomical. Where is equality 
of this category with the other 
groups? They would reduce produc
tion if they do not get proper price. 
All departments in the Central Gov
ernment should consult each other 
and take steps to eliminate this in
equality with the other income-groups. 
There are three classes now. the 
Government employees or thc sa
laried group, the industrial group and 
the agricultural community which 
is constituted by small farmers agri
cultural labourers. As I have said 
several times, the real producer is the 
agricultural labourer, and for what he 
has produced, he is not getting the 
price which he should get. Once it 
goes to the Food Corporation, they 
charge Rs. 30 per bag and are selling 
It to the same agricultural labourer al 
a higher price, which is not reasona
ble. I would request the hon. Finance 
Minister to recommend to the State 
Governments to do away with this 
sort of economic inequality and also 
abolish land revenue and other taxes, 
if possible.

SHRI S. M. BANERJEE (Kanpur): 
Sir, I rise to support the Bill. I must 
congratulate the hon. Finance Minis
ter for keeping his promise which he 
had made when the Finance Bill was 
discussed. You will recall, Sir, seve
ral amendments were moved by this 
side and also the other side; practi
cally every one of us, whether belong
ing to the ruling Party or to the Oppo
sition, demanded that the exemption',

limit should be railed from Rs. 6,000 
to either Rs. 8,000 or Us. 10,000. You 
will remember, an amendment was 
moved by Shri Piloo Mody, who is 
now unfortunately in jail, to raise it 
to Rs. 12,000. I do realise the Gov
ernment's position when they refuse 
to concede our demand for raising it 
to Rs. 10,000. But our idea was that 
the limit of Rs. 10,000 would cover the 
middle-class salaried group; when I 
talk of middle-class employees, I have 
In mind employees upto Section Offi
cers; some of them are Class II offi
cers. The revenue which the Govern
ment is likely to lose by raising this 
from Rs. 6,000 to Rs. 10,000 or from 
Rs. 8,000 to Rs. 10,000 after the pas
sage of this Bill, will be negligible as 
compared to the other categories, 
which I would place before the hon. 
Minister.

I must congratulate also the Income- 
tax Department who have, during the 
las+ U years, conducted so many 
raids; whether it is Jaipur Palace or 
the bungalows of big businessmen, 
they have done a wonderful job with 
their limited resources, with limited 
powers and also with limited man
power. I know the difficulties of this 
particular Department bccause those 
oarers who go on raids risk their 
lives,

I appreciate their courage and con
viction; they did a wonderful job re
cently in two or three cases, especial
ly in Jaipur. I know, attempts were 
made to bribe those people; they were 
tempted with jewellery and so on. 
Though ill-paid and ill-clad, the Cen
tral Government employees, the In
come-tax employees were not tempted 
by the palace and they went on doing 
their job and were successful I do not 
know, why no raid has been conduct
ed in the other houses like Scindis 
and others where similar jewellery 
must be there. It is not that the en
tire jewellery of this country which 
was brought from Kabul was only 
stationed in Jaipur palaces, whether 
Doongergarh palace, Nahargarh palace 
or any other palace. The fact is that
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other Maharajas had these jewelleries 
also. Once these raids have taken 
place, once the smuggling activities 
ar9 checked and once the tax-dodgers 
and tax evaders are brought to book 
and the income-tax realised properly 
and effectively, the loss that the Gov
ernment is likely to sustain as a result 
of raising the limit from six thousand 
to eight thousand will be properly 
compensated.

After having rough calculations on 
the basis of information available to 
us, the amount which we are going 
to lose every year as a result of tax 
evasion and the income-tax arrears 
amount to the tune of Rs. 800 crores. 
It is being realised, but litigations are 
going on. Now the time has come, 
when there should be a law passed— 
during this emergency, we can take 
advantage of it—and we can do away 
with certain fundamental rights 
whereby such people are barred from 
approaching the court. We have 
passed the Constitution Amendment 
Bill the other day knowing that this 
may affect the fundamental rights of 
several persons, but when we are 
after something, we wailt to achieve 
certain end, and we want to move 
towards progressive direction, there 
are certain difficulties which are like
ly to be faced by some people. Sir, 
are should take advantage of this 
emergency and I would request the 
hon. Minister to bring a legislation by 
which the tax-dodgers and tax-eva- 
ders, who every time they are caught, 
approach the High Court or the Sup
reme Court and get a stay order, are 
barred. I know of certain cases in 
Kanpur and other places, where the 
arrears were to the tune of one crore. 
When the Income-tax authorities 
wanted to auction their properties, 
immediately they knew it, they went 
to the High Court and got 1 stay 
order. There should be a law now. 
It is high time, that a legislation is 
brought in this House, whereby they 
should not be allowed to approach the 
court, whether High Court or Sup

reme Court You can realise the en
tire amount; let it remain effective 
for three months, but I am sure, every 
pie of six hundred crores—at least 
four hundred crores—we would be 
able to realise. We should be very 
hard on them; we should have no soft 
corner for them. In Kanpur,
I know of cases; I have got
their names,—but I am not
mentioning them, where non-pay
ment of Government revenue is their 
capital. They do not pay sales-tax, 
they do not pay income tax. I have 
information that some people are in 
league with the income tax authorities 
and they are trying to corrupt the in- 
come-tax authorities also.

I would like the hon. Minister to 
kindly consider thiu—I do not want 
any reply from him—whether the 
time has not come when these tax- 
dodgers and tax-evaders should be 
percluded and barred from approach
ing the court of law Many people 
will say that we are moving towards 
fascism and dictatorship. You cannot 
htop them saying it; you cannot shut 
them out. Even if you do not move, 
they will immediately say that this 
is being done to benefit a particular 
individual or Shrimati Indira Gandhi. 
But let uz go the whole hog and not 
be content with some half hearted 
measures. If we could pass a legisla
tion that smugglers cannot go to courts 
of law, if we could pass a legis
lation amending the Constitution, let 
us amend it once again and, if neces
sary, I will say, let us amend it thirty 
times, so that these tax-dodgers are 
brought to book. I hope if this is 
done, then all these people who think 
that they can possibly hold this gov
ernment to ransom, they can hold the 
people to ransom by going to the court 
and getting a stay, cannot play this 
mischief. I am not imputing any mo
tive to the courts of law but general
ly stay is granted knowing full-well 
that they are anti-social elements. 
They have to pay enormous amounts 
to government. They get a stay from
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ing pf their property and in the end 
when the government take over the 
factory, they get only a junk while 
the cream has been taken away by 
the previous owners.

Then, another thing I want to bring 
tq the notice of the hon. Minister— 
whether, as a temporary measure this 
income-tax limit which was reduced 
from 97 to 75 per cent should not be 
restored to the original 97 per cent. It 
looks odd that when the exemption 
limit has -been raised from Rs. 6000 
to Rs. 6000, I am asking again to go 
back to the old 97 per cent. I am 
only doing this because the Govern
ment is in need of money. I would 
only plead that if it can be raised as 
a temporary measure, government 
may get some more money.

With these words I support this 
Bill. 1 would request the hon. Minis
ter to kindly consider the handicap 
of the income-tax authorities and 
sanction more posts for the various 
income-tax charges. I come from 
Kanpur. Kanpur charge I know. I 
have brought their difficulties to the 
notice of the Minister of State and 
the Chairman. There is stagnation 
going on in the Income-tax Depart
ment and the stagnation takes away 
some of the incentives for these peo
ple.

With these words I support the Bill 
and congratulate the Minister once 
again for raising the exemption limit 
from Rs. 6000 to R* 8000.

SHRI S. K. DAMANI (Sholapur): 
At-the very outset I congratulate the 
hgn. Finance Minister for giving relief 
to a large number of salaried people 
by increasing the exemption limit 
from Rs. 6000 to Rs. 8000. There was 
a persistent demand from ail sections 
of the House in the last budget and 
aljgo the year before to increase the 
e$|p$tion limit and also there is the 
retflWJTOOTriation o f the Wanchoo

Committee. By increasing the exemp- 
tion limit the Government have satis
fied the demands of many members 
of this House and also the recommen
dation of the Wanchoo Committee. 
This relief is going to cost the govern
ment only Rs. 21 crores, only a token 
amount which is li%  of the total re
venues from direct taxes. Also peo
ple having an income of Rs. 10000 
will get some relief. This relief will 
affect about 7 lakhs assessees and now 
by reducing this number of assessees, 
our officers will have more time to 
look after the returns of big income 
group assessees. They can devote 
more time. They can speed up the 
work and they can realise more 
money. In this way the relief is not 
going to have any effect on the reve
nue earnings of the government. Here 
I would like to say that last year we 
had a recession in many industries, 
but on account of forceful drive for 
collection, the amount exceeded the 
budget targets. There was a scheme 
of giving bonus to the staff, to the 
income-tax officers, etc. They were 
able to correct more than the targets. 
It is for the first time that such a 
scheme is being introduced to give 
bonus for the efficient work of the 
officers. This has worked very nicely. 
On account of that collection, has in
creased. In spite of recession in many 
industries this sort of achievement is 
there. My suggestion is that this k*nd 
of incentive should be continued so 
that officers can take more interest in 
their work. This incentive should be 
there for collection of more revenue** 
and also to complete more assess
ments.

12 hrs.

Then I wish to say about the need 
for providing residential accommoda
tion to income-tax officers and other 
staff who are working in big cities or 
who have been transferred to big 
cities. They are not getting the faci
lities of residential accommodation 
and they are facing great difficulties. 
The Government is not constructing 
buildings for them and as such it is
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very difficult in big cities for Income-
tax officers and others tu get residen-
tial accommodation. Therefore, it i!"l

very essential that the Department
should themselves construct these
buildings in big cities for these offi-
cers. They can save money paicl by
way of house.rent allDwance to these
officers by constructing houses them-
selves. This is my .request to the hon,
Finance Minister and I request that
this may be considered. T hope that
the' Finance Minister will ser-iously
consider providing sufficient funds for
construction of buildings in big cities.

Finance (Amdt.)
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ment. It seems to me that there is
not proper coordination between the
Revenue' Audit Department and the
Income-tax Department Le. Revenue
B031'dwith the result that there are a
number of objections from the Reve-
nue audit which go on increasing.
As' a result the assessees are put to
great difficulties. Besides, the officer:;
of the Audit interpret the sections
according to their own. ideas wnereos
the LT.O. interpret them in a different
way. When there is a revenue e.udit
objection, in such a case, the entire
file consisting of assessments for three,
four or five years is reopened and
the assessee is harassed thereby. This
results in. the litigation. So, Sir, I
say that there, should be a· proper
coordination between the Revenue
Audit and the Income-tax Department
and they shoulg see what shOUldbe
the proper interpretation of different
sections of the Act so that the Income-
tax Officers can implement them ac.;.
cordingly. This will result in the
number of objections being reduced
considerably. Also the assessees will
not be put to difficulties with which
they are now faced. 'I'hese are my
suggestions which, I think, the hon.
Finance Minister will consider and
do something about.
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Sir about tax arrears, questions are
asked about the arrears, and figures
are being given. B'ut these figureS
are not complete. They should be more
specific. It should be mentioned as
to how much amount is outstanding
fOr more than one year, how much
amount is outstanding on account of
litigation cases in High Court!' and
other courts and how much amo.mt
is outstanding in respecj of assess-
ments completed but where payments
have not yet become due. 30 days
limit is there for making payments.
In certain cases assessments are com-
pleted, but payments may not have
become due. Therefore, the break-
up of figures also should be given in
reply while mentioning total amount
outstanding so that Members may
have some id~ of the improvements
that ·have been effected in respect of
collection of taxes. Merely. giving
information saying that there are
arrears of Rs. 700- or Rs. eoo crores
will not help: I hope that this sug-
gestion could be acted upon.

Therefore, I would suggest that,
in future, the Hon. Finance Minister
may take the trouble of giving the
figures -in such a way that the hon.
Members mav l{lfOW the improve-
ments made in the matter of collec-
tion of arrears.

Now, I would like to draw the at.,
tention of the hon. Finance Minister
about the working of the Revenue
Audit and the Income-tax Depart-

Also I would draw the attention
of the hon. Finance Minister to one
more thing. In order to attract more
Funds to· the Government, the exe-
mption limit of Rs. 3,000 should be
increased to Rs. 5,000 for all deposits
made by the public. When the limit
was fixed at Rs. 3;000 in 1970, at that
time, the rate of interest was only
7 per cent. Now the rate of interest
by the banks on such deposits is
increased to 10 to 12 per cent, I t~el
that the exemption limit should aiso
be increased from Rs. 3,000 to 5,000.
This will also attract more depeaits
from the public in banks, in
post offices and other government
investments which will result in tbe
reduction of the money supply in
the hands of the public to a great
extent which will, in turn, bring
down the price level also. Recently,
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the hoi*. Finance Minif ter has given 
this concession to investments in Unit 
Trust Similar concession is required 
to be introduced for the bank depo
sits, deposits in post offices and in 
government securities so that these 
mey attract more deposits from the 
public.

I would like to congratulate the 
Finance Minister for his achieve
ment. Last year the rate of inflation 
was more than 20 per cent, this year 
it has come to ‘nil’; the price level 
has also remained static, while in the 
U.K. and other countries, it is rising. 
It was because of the hard work put 
in by the Finance Minister that it 
was possible for him to reduce the 
inflation and also bring down the 
price level. It is no small achieve
ment—it is a very big achievement— 
and it was possible because of the 
constant care the hon. Finance Minis
ter and the Ministry took in control
ling the loans and advances. This is 
the great achievement; when, in other 
countries, the inflation is still high, 
in a developing country like ours, 
we have been able to stop this infla
tion. This is a great achievement. 1 
must congratulate the hon. Finance 
Minister for this achievement.

With these words, Sir, I support 
this Bill.

SHKI KARTIK ORAOn (Lohar-
daga): Sir, I welcome the Finance
(Amendment) Bill, 1975 which seeks 

to raise the Income-tax limit for
exemption from Rs. 6,000 to Rs
8,000. I congratulate the Finance
Minister for it and I support it.

I am rather surprised that the hon. 
Minister has not thought it fit to re
move the long-drawn discrimination 
in the exemption of Income-tax in 
the case of scheduled tribes. I would 
like to invite his kind attention to a 
representation dated 25th August, 
1972 signed by 42 M.Ps. belonging to 
scheduled tribes—regardless of whe
ther they were beneficiaries or not— 
submitted to Shri Y. B, Chavan, the 
%hen Finance 'Minister. X had pressed

for it in the Budget Session at the 
height of my voice so that the hon. 
Minister could hear it ang do well to 
bring necessary amendments. The 
Deputy Speaker, Mr. Swell, who was 
in the Chair at that time had said: 
“Mr. Kartik Oraon* you have made 
your point. Please sit down. The 
Government ought to have noted it.” 
I am again seeking your Indulgence, 
Mr. Speaker, for the removal of this 
discrimination which is contained in 
Section 10 clause 26 of the Income 
Tax Act, 1961 which reads as under:

‘In the case of a scheduled tribe 
as defined in Clause 25 of Article 
366 residing in any area specified 
in Part A Or Part B of the Table 
appended to paragraph 20 of the 
Sixth schedule of the Constitution 
or in the State ot Nagaland) or in 
the Union Territories of Manipur 
and Tripura any income which ac
crues* or arises to him:

(a) From any source in tin? area 
of union territories aforesaid, 
or

(b) By way of dividend or inte
rest on the securities/*

Sir, this means that even from the 
scheduled tribes a® defined in Clause 
25 of Article 366 of the Constitution 
only the residents of Assam, Megha
laya, Nagaland, Mizoram, Manipur, 
Tripura and Arunachal can enjoy 
complete -exemption from Income-tax. 
It would appear that initially there 
had been discrimination against the 
officers belpnging to scheduled tribes 
in that even in the exempted areas 
tribal officers were not exempted 
from Jncome-tax when in fact other 
tribals residing in that area were so 
exempted.

In this context, a reference may 
be made to the judgment of a Divi
sion Bench of the Supreme Court in 
Civil Appeal No. 809 of 1966 report
ed in AIR 1968 "S. K. Dutta, I.T.O. 
Vs. Lawrence Singh Ingty” in which 
Supreme Court upheld the decision
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of the Assam High Court made in 
favour of Mr. L, S. Ingty. Supreme 
Court held that the exclusion of a 
Government servant from the exe
mption granted by the said Section 
1Q(26) of the Income-tax was discri
minatory and violative of Article 14 
of the Constitution.
1115 firs.

[Shri C. M. Stephen in the Chair]

It was further contended that i« 
clause 25 of Article 366 of the Con
stitution, the term ‘scheduled tribes' 
has been defined and is applicable 
as much to the tribal officers as it 
did to the tribals in general It was 
only as a result of this judgment that 
the words *who were not in the 
service of Government* were congjt- 
ted by Section 3 of Taxation Laws 
(Amendment) Act of 1970 retrofpec- 
tively. It isi abundantly clear now 
and there is not an iota of doubt 
that in the same breadth, it is equal
ly violative of the Constitution that 
the said Section 10(26) of the Income- 
tax Act should operate to the ex
clusion of other members of sche
duled tribes in the country.

A very glaring and fragrant viola
tion of the provisions embodied in 
Articles 34 and 15 of the Constitu
tion would be in the case of officers 
of All India Services, in which only 
officers from the exempted area and 
serving within the exempted area 
would be exempted from levy of 
Income-tax. You will appreciate, 
therefore, that the fact that this Sec
tion ot the Income-tax Act provides 
a tax relief to certain scheduled 
tribes and not to others, to scheduled 
tribes of certain regions and not xo 
those of others, is ultra vires of Arti
cles 14 and 15 .of the Constitution 
Clause 25 of Article 366 of the Con
stitution brings within its ambit all 
scheduled tribes in India and by

Finance (Amdt) aR.
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granting exemption to certain sche
duled tribes only merely on the 
ground of residence in certain re
gions, the law indeed operates un
equally and the inequality in ques
tion cannot be justified on the basi» 
of valid classification.

It is, therefore, requested—it is 
about time—that necessary amend
ment may be made in Section 10(26) 
of the Income-tax Act so that the 
tax exemption is made uniformly
applicable to all the scheduled tribes 
in India without any prejudice to 
scheduled tribes living in certain
regions. I am sure, it will go a long 
way towards the implementation of 
the twenty point economic pro* 
gramme evolved by the Prime Minis
ter, calculated to bring about a re
volutionary social change in our 
country.

I would, therefore, request that thc- 
hon. Minister and for that matter, 
the Government should definitely
come forward with the necessary
amendment so that tax exemption Is 
available to all the scheduled tribes 
in the country regardless of where 
they live.

qrarvtror s m r c r  :

w r r f r  ififraqr, h tt  37 #  #

srm ^rr^r % IV
'< jf 50  #

i sssfvr ^T'.rcr 
*rr k  v f fesrT

^  n  sr?r w r  rr
f  i srrq-ftff?' i,

MR. CHAIRMAN: As for laying it 
on the Table, it will be governed by 
the usual rules. »

.....T"
♦The Speaker not having subse 

mission the document was not treated
quently accorded the necessary per- 
as land on the Table.
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SHRI P. 1$. GHOSH (Ranchi): 
Mr. Chairman, Sir, I welcome the 
raising of the exemption limit from 
Rs. 6,000 to Rs. 8,000. This should 
have been raised to Rs. 10,000. In 
this connection, I would like to point 
out that in I960, the minimum exem
ption limit was Rs. 4,200. Today, the 
money value has gone down, by about 
300. Therefore, Sir, in all fairness, the 
exemption limit should have been 
raised to more than Rs. 12,000; 
at least it should have been raised to 
Rs. 12,000. If that was not possible, 
at least, this should have been raised 
to Rs. 10.000

Now. it has been stated that Gov
ernment is going to lose Rs. 21 crores 
because of this raising of the tax ex
emption limit. I would say that Gov
ernment will not lose, but will collect 
more as a result of this. This is 
because, as ha*, been said, several 
lakhs of assessees will get relief. 
That mean, several lakhs of files will 
not be there and the work load on 
the Income-tax Department will be 
much lê s The officers will have more 
time to devote* to other aspects like 
proper tax collection, checking tax 
evasion, and the volume of tax collec
tion will go up.

I have been advocatjnt? that this 
tax exemption limit should be raised 
and also that the maximum rate of 
taxation which was 97 per cent should 
be brought down. Fortunately, the 
Government in their wisdom have 
brought down the maximum limit to
75 per cent year before last. I do not 
agree with Shri Banerjee who said 
that it should again be raised to 97 
Per cent because higher taxation gives 
an incentive for tax evasion. So the 
rate of taxaMn should be brought 
down to reasonable limits so that 
there is lesrs incentive for tax evasion.

I would rather suggest that in 
order to curb monopoly and concen
tration of wealth in a few hands, in
stead of trying to collect more Income-

tax where there is ample scope for 
evasion and it i8 very difficult for the 
government officers to go in detail 
into the accounts of the business 
houses, it is easier to assess the pro
perties, moveable and immoveable, of 
individuals. Therefore instead of 
trying to raise the Income-tax, we 
should try to raise the taxation on 
individual holdings, that is, wealth 
tax. Also we can collect more reve
nue if we have a very much higher 
rate of taxation on gifts.

Now that there is emergency, 
Government should utilise its emer
gency powers to unearth black money 
and also stop tax evasion. Black 
money is mostly utilised in acquiring 
properties like urban holdings, agricul
tural land, stock in trade and jewel
lery. Now that Government are ask
ing the wholesalers to disclose their 
stocks, a proper check should be kept 
on undisclosed or unaccounted stocks. 
We find that Government are actually 
unearthing a lot of unaccounted 
stocks. These unaccounted stocks 
are all acquired through black money. 
Therefore, whenever there is some 
unaccounted stock unearthed by the 
Enforcement Branch, the Income-tax 
Officers should also step in to find 
out as to from where this stock came 
and they should levy proper income 
tax on it as well as enforce the pen
alty and other provisions of the law.

Now, the urban property ceiling is 
coming and this will help....

MR. CHAIRMAN: What has that to
do with this Bill?

SHRI P. K. GHOSH: It is all con
cerning Income-tax. This urban pro
perty ceiling will curb investment of 
black money. Now that unaccounted 
stock-in-trade is going to be curbed, 
people will try to invest black money 
in jewellery. I had suggested year 
before last while speaking on the 
Finance Bill that there should be a 
ceiling on the total holdings of an 
individual that is urban property,
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landed property, stock in trade, jewel
lery and so on. Everything; will come 
under that individual holding and 
every person should he asked fo dis
close hi* total holding. WKen there 
la a limit fixed, it would be easier for 
Government to find out if there is 
any black money hidden anywhere.

With these words, I welcome this 
BUI and support it and would suggest 
that, if possible, the minimum tax 
exemption limit may at least be raised 
from Bs. 8,000 to Hs. 10,000.
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M t o t  |tt 1
Rihj% w z  r̂ ^  f?PT ^  fv*n f%
^  tit ^  f*nsRfV «ft y w t  5 w  ipw 
ferr 1 30 fJfR «fft « r  ^wr
^rr f̂ XTT I ir f TO  | f «ft I
tto?  w n y w  ^ s -
^ ^ ^ T W 'R ^ V t«F r»rn B ^ T fw  1

troTf 1 2tJ^»r v t$ w rfk te :T
sprr ^nnpT r̂ % «rn? ^ f^r f̂Rff ^
f * R T  rft tim ^ rf% tr t̂i\ *R T  t |
% i% snw firf^gr/ % vizft ^ tii v t 
&&& im  f  q«P * it y z  % $  I  1 26 
m fm  % q^rawrife »f ^ irft, f m f
|tr ^ T , ^  % f?rn q T W W  
^ %f*Fr 75ft,T r̂t ^r*^f spr f̂rnr
% *IT ^7R^R> % spm 2fR% t35T% f̂ ftr

w m  ^t
«rnR5f\* <r tws to? «fc f^rr

i %mt m m j 5*rf^,
wit TO 5TRF;TT T̂%TT | % sfPff

sfr 8 ^ jtr snV rf̂ fr ̂ r*nr
*rnf» «nr feir t , fw ir  % f̂ isnifr

ITT̂ F vmvsft 666 ^3 r̂t
%r nim  22 ^  vt «r'5Tcr | 1
22 w *  *rr̂  sr'T ^  srtr r̂
■3»r^#?R^srfirw 22 
ft^rf 1 1 tr  ̂*r^r % fat* 22 sr% 
ht^ vrw  | 1 s m r  tr
750 qi% «tt% sifr ^^rr
1 7 ^  l^ ? R |

% _  ....  .. * .  . - ^ .  _ — x  « p ^ >  »  -15 ?pTR T̂ WfflW TO *TT 3 f W  
66 4% ^  f t  f^T fH t t  fH%
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fw ? f  *f*> w£i*ir w i t  w r jr  i

#  ifift aft tr *<ft a«'<r *r tys 
» «̂i 

t o t  *»tp n  *n f? rr it

tp ix ^ s r  f v n i f e  I  %ftx *rnr «rt f * r * p t
«rr>r ir .w v w n  | » *rra $  w  «rnr %“

^  f 5 I  TfT jj i w
%  W R j ' i f  -} * 7 iT ? r r  * *  ?rt 
1 $  t  I 1 U 3  ^  ^  M  ^ft
w i t  vr%  $ra $  *ft f  3 *  
m  $  ?ifli fa*r Tirr t  *ftc jv ft

T O * f t *  *flgf T$T I 3TTO 37 a
q% *rflft*3*rT $rt 1fc«rraR T % *r*rc 
aft « r f a v  f t *  $ t *rit | ,  *  w r r  
| ,  m  %  v%$ft *?> WMT wrst t  SrPp*

%  w r a r  $  *r?f # * r * V  ^  € t rit 
t  i f<r®% 3t o %  «inr
i f  j j e  *ft  srcr fa*rr «rr ftp sft fa?r # * i*£ t  

t * w  ^  s f a *  *pfa£^ %  t f t  
i t f t  wft»ft, ^ r  «t t  £ jrt *ft  7T*7trr i . t  
^ d r  | %  sr(tr frr «Bf*T«r f?T rife  
a p r r s fts r o  $  *<r #w$£t tft  **r *r  tft 
« » *  w  ^  %  t f t r  w n * v % * £ t  f f ?

bh $ w  *pi w  ^  i sfra 
farff % t o  #*r*et *Pr ^ s f  srer 
St, t**» t̂ P f w  % *rm 
wft mt t ,  3ft v r  v r  W  j  

fa<$ s *  % ?  ?rff |i ?rcr 
5 m  ftO TFF |  ftp WZ *tz * t
^  * V ^ r  vrf*>  n u  fa ffft  
T W  fafiit $  O T f  iitit I ,  w w* % 

Tfer̂ r i %$ % ^  *rro % 
«m r « r  wrq*ft * f t r  «rr^ ^  ^rr 

v w l t  i

«r*ft f  9  f a s  v *  ^  5r qr|
«  ^ J T R  apt -3ft %l it I  q f  ?ft H f W r t f  
% f«r o [| ,^ r #  w i « t  v^ iiT  r t ?  3TJ- 

$1%^ f«rr 95WTr f ’sr., fcarrrsrrfr 
Ht f z n  fa^rr, tft  ^ m r  jt r .‘ |

HT O T p r f t  ift f K f  1 1
* w r »  f*rtflrsr * m r  ^ ? r r  f  ftp ^ r r m

^  fanrvr ^ w s f 3̂̂

rasrr m pn j  i i960 *f * « if, upmr- .
, *nmr, ibtit , w i f t ,

«ftr ftw ft ir m  w> w s e  w »- 
f « ^ r ? » t « r  % ftw w  % ihrefcsr

i 96oV vpn m n r4 125
nvt s i  tpnzm  ftrnm ^r,
1961 i r ^  124 ^  fWr, 1962 t  
I 26^ A p rf I 1963$  123* # 5* 1,

^fip jrm itfn ?  2 2 s ^ ^ r i r n T » ^
*r m m  «| t  ftp i960 #  «rt Phsrit
«rr, i2^w *3W $w nrR «rr^% % iT t 
% 100 *ftartt f< 1 w  
-ot % arrr — 1971 $  225
80 1974 $  426^1% 1 4 %  ft
^T— ^  «PT ^T^nr «T| t  ftr 1 2 W  
$  i oo z i,
201 i ^  ? r t ^ |  to e
«rnp fw?%n % y y rre' ftw R r 
t^TT^r irqT, r̂ftfvT ?TT?P ^T Tt
^ p * T ^ R T ^ ^ w r  if^r^W r'T T q^ 

^  T îpfr «fT; ih r r ^ r  tj^rnRr
?r ^  r r  z m  m %  m i i 

ir^ n f «m r w  f̂ rcr arar %  arnrR $  tffatif 
% « i ,  «rra» ferfinT ‘̂i w  %
i r ^ r r  *fr, %Bp?t f̂t t?r 
? t f  f t  r̂r% % fjrv^r w t — t o  
^*t #  *ft Tfft i ^f*rrf w r  *ft it€s 
«rn> f̂ rfanr % f^ m r %• w r am^f ’qnr 9s  
t ^ z  Hft fa  w  w $  wf»r«rrfrf $  

fa«rtir f ,  m #
<R ap̂ f 80 Tr'&Z, 75 T*%?£
«fk 90 fa?mr 1 1 «rrr f«r 
%rr«r % HF ?ft irw  <tr5n #  wrr 
n̂r aft v** sm %* w  % 3J«r «rr, 

shut ^r \ *̂r foq  %rr jp^tt 
| ftp «rrt*8,ooo f?t fafae v"f ar?r wx 
«rfa«p (Tf irsjiP mf % hW  f̂t ^  wyar 
*?t TH|?T A t « f t T W % , ftnr#W^fW 
sRr«rr«f ^rr i  i

2*97 (SAKA) Finance (Amdt) <i
Bill
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SHRI 1& RAM GOFAL. REDDY 
(Nizamab^4): Sir, ĥis raising of
exemption limit for income-tax is one 
of the points announced by the 
Prime Minister for the welfare of the 
weaker sections. About 7 lakhs of 
persons are benefited and the ex. 
chequer is losing Rs. 21 crores. I have 
no grudge against it, hut 1 want to 
know whether the people who are 
going to be benefited by this will work 
honestly and efficiently and imple
ment the other programmes announ- 
ed by the Prime Minister or whether 
they are just going to enhance their 
demands further. 'A congress Member 
just now said, the exemption limit 
should go up to Rs. 12,000. Somebody 
may say it should go up to Rs. 1 lakh. 
I feel the exemption limit should not 
be raised by a rupee beyond Rs. 8.000 
The per capita income in India is 
only Rs. 881 and nobody would get 
m ore than that if all the wealth is 
equally distributed. But people getting 
more than Rs. 800 per month want 
more relief. Nobody wants to work or 
produce. After getting so many faci
lities, these people working in the 
offices never care and they have no 
sympathy for the poor people. If a 
big man comes, they will do his work 
promptly. That is their mentality.

We in this Parliament have at our 
disposal Rs. 10,000 crores which is 
the poor tax-payers* money. Are we 
doing justice in distributing this 
amount? Only the more vocal popu
lation are getting the benefits. If you 
add the States’ budgets, it comes to 
Rs. 20,000 crores, out of which the 
salary bill is not less than Rs. 16,000 
crores. Hardly Rs. 4,000 crores are 
available for planned development 
and other things. The Finance Minis
ter should see that all unproductive 
expenditure is stopped once and 
for all. Lots of money are being paid 
as overtime. This must be comple
tely stopped. If the work could not 
be completed let more people be ap
pointed, so that more people get em
ployment. Now when the Government 
has got a lot of authority, why not

bring an ordinance putting a stop to 
over-time? Does the wartagr who 
works for 18 hours in the field, get 
any overtime? He is not getting 
even the real wage.

Regarding production, what is 
happening. In one year we have got 
bumper crop. In 1971-72 we got 
plenty of foodgrains. Still, we have 
not given good rates to the farmers. 
The same is the case with sugar 
industry. In Andhra Pradesh, we 
have to give sugar at the rate of 
Rs. 117/- per quintal wheres the 
cost of production is Rs. 1501- per 
quintal. The same is the case with 
other 8 States. Sir, the tax on levy 
sugar is 31 paise per kg. and on free 
sale sugar Rs, 1.14 per kg. This tax 
is very heavy. Everybody says that 
sugar is costly. Sugar is not costly 
but the tax on sugar is very heavy 
and that makes the sugar cost more, 
that is why I say that the 
tax on sugar should be re
duced. I want to know from the 
Minister of Finance who is also 
having the knowledge of agriculture, 
whether the price which the Govern
ment has Axed on sugar is reasonable. 
Some foolish fellow who is sitting 
there in the Ministry of Agriculture 
is doing all these things. I request 
the Minister that there should be a 
rational basis in fixing the price of 
sugar. I want to warn the Minister 
that if the present price in sugar is 
prevalent throughout, then we are 
not going to get more than 30 lakh 
tonnes of sugar next year. Govern
ment is earning a lot of foreign ex
change from sugar. If such is the 
case. 1 request the Minister of Finance 
to use his good offices and see that 
these priceg which are prevailing
now, are revised so that these are 
remunerative both to the industry as 
well as to the cane-growers. Also be 
may kindly see that the foolish per
sons sitting in the Agriculture Min
istry are punished.
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»pr V f  irm  (qrnfi) : *r*rnrf?r 
tft, vn m ft % t o  *ror *nf*pp
mwrA faSr<ft, wrfarsr faron - ^  
«r£ifr m  m  'fetm i %f\x
xw w  m  % s s t  xnp v w n  | ft? 

^  srroft *ftarc $t t s  r | q fa  ̂  g tfto  *n: 
i t o

I  snftra? fwrarr ^  fa s ft  i 
*rrq% ftrsrrcr s r t  ft«r ft? fo £ (?fr % 
t o t t  <tt ^<rr fo r  ft; OTfeftr*r 
39 *ftr 43 Sr fsrsrr mr | :

Article 39 (c ): ‘‘That the opera
tion of the economic system does 
not result in the concentration of 
wealth and means of production to 
the common detriment.”

Article 43. The State shall en
deavour to secure by suitable 
legislation or economic organisation 
or in any other way, to all workers, 
Agricultural, industrial or other
wise, work, a living wage, condi
tions of work ensuring a decent 
standard of life and full enjoyment 
leisure and social and cultural 
opportunities and, in particular, the 
State shall endeavour to promote 
cottage industries on an individual 
or cooperative basis in rudal areas.

f̂r iro  spsflnr | ft? f  ® *r % m fsr 
fto r  w m  1 1  t o  % ft?*rr i <~;fa* 

srarrsr I  ft? f  r̂̂ rsrerr g ft: t o
f̂VPsrV t o  r̂, srnft 

T5WT f̂ r̂ r wvm  | i srpr t o  ^
3,6 55 w -

t fff  SrfsnFTft t, 3,181 k,
28,666 W p f  3T>7 J 0,000  TO W TO t 
f  i ŝft TO*ft sfirotT^o^ozrr afto i jo  
*rra ffanr | sfh: <rf3*ra? w .s h  spt
fS fifR  <TO spT #cTT I  OTflt %*** 

TOfTT «RT ^  | fsRftfrf 
W r fr f f i  apT 9TW ^  \ %

sp ft *ftft?TO  % vtisF r m w t  
^  f n w » ft? t o % 
ft^r% r f ,  *r arfararr | 
ir tt  *t t o  ^  | ^  f $ r o
ft?TO tfV ft?TO f ^  ift i
^  h  t o s s  ^ n a rc e  f ,  ?r f ,  
?t ?pte frcrrawft srptfT f  sftr ?r *£V ffrro  
TOTT TO fr I  I ^  5T>ff *>> ?N$r 
srfenft 3r?rr fair r̂rarr | i

1 1  s^r f̂r t o  | ft? * ifr  ^  * *  
ft? ^  frftpFrt’ ^rt- % t o  ^  

STT5T ^r> ^  f r  | I

f  ^  ftrcTR % srrq- f?> q f  f??: 
gTFTT r̂r̂ TT ^ .

I am reading from a book by N. 
Nandi titled “Wanchoo Committee^ 
Judicial Suicide and the doom of the 
Income-Tax’’, page 14:

“The versatility and all-round- 
ness required of an Income-tax 
Officer” is. a<? I have said at page 
367-68 of my book ‘The Ills That 
Beset the Income-tax’, “peculiar to 
him alone, combining in himself the 
‘qualities of a policeman, and ac
countant, a lawyer and a judge', to 
quote the language of the Income- 
tax Investigation Commission Re
port.” This peculiarity has been 
wholly igrored m building up the 
training scheme that has been built 
up. All my remonstrances, as re
vealed in the extracts quoted above, 
and a ho«st of others lying scattered 
all over my heavy literature have 
totally failed to bring about the 
least realisation in the minds of the 
men in power the runious effect of 
their stupid policy of perpetually 
(a) allowing Income-tax OfiScers 
who cannot read the book of ac
counts (owing to language diffi
culty) to “examine” those books ot 
accounts, and (b) investing (un
formed novices of one year’s 
nominal training with unlimited
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power of fcssessment, against the 
practice in the remote Past of at 
least 8 years' experience necessary 
for such investment, following a 
like practice in the U.K.”

wi^wr ̂  wrr % fv 5f^
itr^r t o t i t r  fr fw f t  

«n% irfay rfo fi tftarf wi war 
I ^(T SpK'jftft *T ^  W T  

W  VT ^RT «TOfO' sftT ^f’TJFRT
STTOT ¥t *TO f w  hiT 3jT*r 

* f t W r  fa f iR P t  t t t t o r :  f t  n*r f  * f t r  
i w i  *5?*nrto^ i H t ^ T t o  *?

w rF^^rveF
gir sfar *rrT*rr̂ V trnrr 5r fsrarct f  yw& 

Sf*r srftw ft q^ r̂eft w $i i,
*RT f ^ O T  5Tft 3TPR* T O tfo  Ĵ5T *PT 
W !^ = r  vr v t f  5!H ^ f t ? r r  i ^rfor 
f o r  * f t  ^ ^ w r r i r f w w f o v r ^  ^
1 1  ^  *Pt£ «p| fa  &
$r $r, cfr $  ^ 't t  fa  ?ifr i sw  

fa  fsp?f^ s*?nt i*m  ^rftrwd 
srpfa p«r *  w ts  ?

m  ^ ^w rrsrfr ^  fa  qrizTscfwr 
*r factft i*tr «fr. ^fr^ sfisfV t  ?
SRT ^  fa 3fR[ff rfifa,fift
it faff T O  W  fTcTT I *P7 tT̂ - 
iTcft^T I  * ft  q i’ST * T O  £ %ftr ^  
it  q^rTT, ^  sfr T T S T 7" ft, ̂ f t  f c S Z T - ^ -
wr t  *ft t o t ?: & sra# i
f$?£ &n$Z 'ftftFft % TOJTfl-
SFT Sflft I  fftr SPF STT 5t snflT 
s f t f e  f q r  rft qr*r % w r r
f^ rrs?  smc f  i sitt *t*r fa  f a f
w r?? ’Sfasft ?rtt t  r̂tr qrd?r<f5R 
W  OT*T 11  ^  TOHTfTTT m

1 1 1  ^  «ft t ,  ^ m ? T r
q v * f ^ ^ r n T ^ I , ^ r  

^t YTfspT ^ r t  ^twt I  *m  

^T^fk fast STMT

fv  im  % % tm  fsrrft 
ŝft f  I  wt«Rr ^nf f  i ^  t  y m  q it- 

^  ^  t«pnr f  i TOfr * w r  ^  
f  « r h : i f t s f ^ |  ^
?ft ’STfcft 11  *ffhr «pt | ht 
5 W  *n% T7f<frlff * t  WWt a r  
^  <b# *f n t fR  aRT ftrar t o i  |  r i r  
T'T 3T? tr JftiRT *B# SpT ^  11
*prc ?rnr ^ir f̂tar vt tparfaif p̂̂ S"
?ft «ttt ^t *yr ?ft 3ftw qrr̂ Tftpr 

fsrc#  ffRT ?TWff apt tf?T  
^#T t̂cTT I  ^T for I w  ?TT$ *r
^  w  | ttfh: ^  «n € -
^rrfrnr qrf o t  $, *tr %
mq- *ar'i w  ?r ?rwft ^  m  fr x  
%$$ ft?rr t o t  1 1 «Tf ŝft fa r̂r* t, 
fsr̂ nnr %wm t  % q^r f^rr | ^ft 
sfTT OTfaiflT <&m, clY
*̂r apt ar§cr ^  ^  i ?rrT

^ t  ŝrr f  1 1  ?r<ft * r  ^ r
^ i ^  w  ft | %  «rrr«ri> fanrirTr vt

r̂f̂ Tt ?rtr ^  ift ?r
8 ,ooo  n v t ih  f̂ rfTT̂  I , v*%  w r 
^ rr i f̂t srrsTft ^  *ft!TF qr #5T 
prr |, ^ r ^r ?rrq-̂ r?ft% m?rr^r%rr 
?rVr r̂% r̂% m ^ft r̂r 
?rrq? PrFanr ^r^rr ^rfeq i fsr̂ r 

stfr crfr «  Tft t, TT r̂r 
^rftrr I ^  f-prw  % ^  1 3 3 ^  fa?
q-famr #  a  ^

“I said that the chief obstacle to 
fighting tax-evasion is a weak ad
ministration rotten to the core, 
and the chief obstacle to the toning 
up of the administration is a weak 
Board equally rotten to the core, 
and what is worse, is a renegade 
Board that does not believe in play
ing a full role and has perpetually 
been content with playing a partial 
role, and faithless to the un
restricted tulfilment the objectives for 
which the Department stands, and 
always prone to escaping from
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reality and dodging”
i

wnr^r 3fr *rRw tjfraw s *r*T3ff & 
3W *r w pfr f s  ftsn ftc -
*RT ST f  jf ^TT TOT T W m :-

9RT? S?T *ft 3ft f^ tffS R T  ftfft t

s w t  ^ « p t  t*m fr o S S te  vt%tx. mm
| \ t  V* «fFTT m r̂TT g *fr* W 7 m  
v t  g«T v t  i r r m  *r$ T  i *rnr * 2 t  grar 
$n  % ft*r t  *Rffrr g  f t  ? w  wt 
<xmi T O fr w f f  ^  wtflr *r fteft ?fr 

l s * t f t ?  w  «ft tjrrerr snr *  f t a r  i 
* $  ^r?rr «pt w f  *rarr ? ^  w frm - 
$ t t o  f t f r f t  tm  frrfaarc ^ r
vfliff % fT O  f*T9TT% |  i q ^ t <rc frtft
m%z ^ f t  t o o t  t|  $  f t  grsrart 
i t o  »rsrr?r ^ rrf^  i % t o  vpw* 
i  I  ¥rlr spt s?rr srssfa t o t  g* iCN ■** S
in rc  fa tfl srreiff * r  #s? s * f *t & rt  
5 R rfe rr f t  afRrr I  s r srcfaan:
f t  m m  | ,  m  *r *r n n *T  f t  ^tt?tt |  i
*  q #  | srf r sr?r t o t  srraT §  i 
*T f t * F  c T O  s r  q r #  (t rfhC * * l f t  T O P  

*?r ffdsr w i t  f: i cfr #  
qvrcrarsr sf?rct *ft  f r r t £  %  ^ r  120 
<rc sfr fsr<fr t ,  3*r ift  «r? * r :  ^ tt^ tt 
^ r ^ r  % :

“It is most deplorable that even 
after six months of the target date 
fixed, the results of the review 
have not been made available to 
the Committee. The Committee 
take a serious view of the delay 
that has taken place and for which 
there would appear to be no valid 
reasons/*

*P5P |  fa? 5 0 ,0 0 0  T O T  *ft  St^RT
i t  srt *r  fiw r*  ft r r  ^ r ffq  far «rf 
*pfr tr *rrf t fk  *ot f  *
fs s w  ^r^nr f> rr ^T ffq ^rfaw

W  4 w  tfrttanc f ®  «fnSt t

!B ill

t  ffhrt* | f t  fsnrr f®  *r#r 
t o t t  % i *rrtr w r o  h r  r̂rcT « r o -
^ f e p  * f t  TT*TT t i f  ^
? r> f*r anflf j ^ q j r o f t a r r t ^
eft ^  <n: #& Tf^r « f t r f * r
t r T T T J ir ^  1 ;

“The Committee, however, regret 
to note that the Ministry has 
neither accepted their suggestion 
for an additional column being pro
vided in the Income-tax Return, 
for keeping a watch over the re
ceipt of outstanding professional 
income nor has it offered any 
reason for turning it down.”

r m t  fa^ ft *mrr*fra |  i srra
?r 3fr fa fte  8 % m  m  Ht % o t
% f^rq t  ERwr^ferr jf fa? j ®  
eft "fWt ^t Tmt 1 1 w*£t stwrt
w f  1 1 5 ® sr^mr | irtr f®  t?r
«fr ^=r ^ rr ^^rrrr | 1

%fsp^ ^nr ^  T̂cTFT ^rt %?IT
1 ?arar>r?rt m  ft^rr r̂ar fanrTT

n  #5% STPff ‘̂T sf̂ T ’TH’ ^  T̂’W f 
aft bĵ tt srsTnr 1 ^ r w  
fafazT w<xt$ %  q re  f f * r  i

•ft rnr |?T3> ( m  jt .)  ; ^w f?r 
^ft, ^  ^ft t o t  fc, 
sr% % f ^  ^ t  p r  f  i ^r Tf ?r?r ?r> f̂ 
* f t  q f  *  ft? 6,000 ;?r € r  s w g
8,000 ^  TTfsr % fe r
v?r fr «rt 1 1 <̂r It ^  **re t  f t  ®ft 
?n:«frrft | ,  far?r^t sc»fnRr ^nrsr
T ^ f O T t ^ r r c f t  ^ r ^ ? f t

ftar | far?r ^  srrecT ?io 2 
apT frsFTrt r ^ft |  «fr?: w t 
3̂RT ^t ^arr *ftd t o t  f , *3̂ % ?rr̂  

$  s s  fasri* sttw h ?^r i  rftt ^ r  
*pc ^  TOiTf ^rr w ?rr 1
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t i n t , * *  $ 5RRIT ^  HfW?[sfkm  5»ra]
wrt *rra fcaf fr  ir art *n>ta 

f  tftr aft sv w r <pr tf»r f, *
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SHHI SHYAM SUNDER MOHA- 
PATRA (Balasore): Mr Chairman,
Sir, it is heartening that the country 
is passing through an emergency 
today. There are promises which had 
not been fulfilled yet. The process 
ctin be accelerated during this emer
gency.

Mr. Chairman, X want to em
phasise one particular aspect of our 
planning, that i$, unless the people 
are asked to participate in the imple
mentation of projects, our socialist 
planning will never be a success, it 
is a poor country in the sense that it 
is not possible for the Government or 
other agencies to employ millions of 
people for implementation of projects.

In all socialist countries, we have 
found, Mr. Chairman, that people con
tribute voluntary labour for the 
completion of projects. In China or in 
Bussia or in Yugoslavia or in Ger
many ot in Hungary also people Have 
contributed largely ‘for the completion 
of projects durfog the planning 
periods. A dam wfiich would have
1152 LS—4

tfcken normally eight yean wqi <$m~ 
iM ed Within eight Jfa !6 ffrna
and that wa8 admitted1 by Mr L. 
Kao, dttr fdrmer irtfg&ilon ‘ & ‘Power 
Minister. Well, Judging from 'that 
standard, if we call upon peopie inthis- 
emergency, during this period of tran
sition, *nd they come forward volun
tarily, I think, We £an complete our 
dams, reservoirs and roads Which con
nect every village. There are so m&ny 
things which can be completed suc
cessfully during this period.

Every State, whether H is in <the 
north or in the south or in the centre 
or in the frontiers, suffer from 
floods and drought. Unless we take 
water to the villages, we cannot cer
tainly improve upon our Agricultural 
system and we cannot have enough 
production to feed all the raouthg in 
our country. But it is true, as tour 
Prime Minister once said, it 4a <a .very 
costly enterprise to have 'lift -irriga
tion system. But whatever ft is, 1 
think, we must fix a target. A target 
should be fixed by which period all 
our river valley projects should be 
completed and, at .least, lift irrigation 
can be given, if not to every village, 
to a few villages which can be 
brought under a cooperative syitem. 
Unless it is done, our productivity of 
land will never increase.

Health is a hazard in our country 
It is impossible to give the benefit of 
health to all our tillages. About 00 
per cent of our .population lives in 
villages. U is the *irban people who 
have 4he benefit of health system In 
owr country, we have Ayurveda sys
tem, Unani system and Homoeopathy 
system. Why not take some doctor 
of some system, of some branch of 
medicine, to tfce villages so »thai the 
villagers can have the benefit of 
health system?
«*•

The people want clothes to wear. It 
is an unfortunate thing that our 
village people do not get standfttf 
cWth. Standard doth that we g*we ti> 
the aoeperaitvfes is taken out to
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market where it is oold at a higher 
price. All the textile miUg were 
Asked to produce standard doth of a 
definite quantity. What happened? 
They did not fulfil the target. The 
preferred to pay the penalt yof 6p. 
per metre. They gave the penalty 
and got the cloth produced by other 
mills and got the incentive by which 
they were benefited four times. Our 
Government, our Textile Commis
sioner, closed their eyes. X would 
urge upon you to sav, let us not pro
duce costly cloth, terylene, terycol 
and so many other kinds of cloth—1 
do not know the names. Why not 
produee standard cloth, coarse cloth, 
so that we can give this cloth to 
poor people? We can ask the mills to 
produce this type of cloth and give it 
fo our people. If we can give food to 
our poople, if we can provide cheap 
clothing to our people, if we can give 
the benefit of health scheme to our 
people and education to our people, I 
think, we would have sufficiently 
done our job during this period of 
Emergency.

DR. KAILAS (Bombay South): Mr. 
Chairman, Sir, I support the Finance 
(Amendment) Bill moved by the 

Finance Minister But while support
ing it, I would like to make a few 
commentg and ask some queries.

67 Finance (Amdt.) JULY 25,
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I was just reading one of the papers 
in which it has been shown that the 

' ex-factory levy on sugar has been
< either increased to a very high level 
or reduced to a very low level. 1 
Would 1fke to auole the figures here. 
In Andhra Pradesh, the levy on sugar 
factories has been revised to Rs. 
117.48; in East U.P. it has been revis- 
to Rs. 200 25; in South Bihar, it has 
been revised to Rs. 44131 and in 
Maharashtra, it has been revised to 
Rs. 340 31 while existing levy was 
Rs. 149.55 in Andhra Pradesh, Rs 
167.95 in East U.P., Rs. 183.07 in south 
Bihar and Rs. 156.90 in Maharashtia. 
I'just want to understand why the 
revised levy rates has been increased,

1975 Finance (A m d t) 68
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highest by Rs. 25B24 in south Bihar 
and in some cases reduced by Ra. 

. 32,87—lowest—in Andhra Pradesh,

We must see that the price o f sugar 
should not go down so low as to 
affect the manufacture of gur. and 
khandsari. If we reduce the price of 
sugar, the fear is that, next year, the 
manufacture of sugar will be less and 
that whatever little we are earning 
in foreign exchange, perhaps, may be 
further reduced. I can understand 
that. But it should not be revised 
below cost price of Rs. 4 per kg. so 
that the people are not much hurt, 
we earn our foreign exchange and the 
quantity manufactured by the fac
tories should not be less than 45 
lakhs tonnes per year. But if gur and 
khandsari, due to the lowering of 
sugar price, go down, it directly 
affects the farmer and the intention 
of this Government has always been 
to support the farmer, w ho is the 
weakest link in the nation. Hence, 
you have to be very, very cautious. 
Government is very anxious to com
plete all the Plans they have planned 
for 1974-75 and 1975-76. Money must 
be got for them and I must congratu
late Government for the fact that 
Rs. 285.75 crores have been demanded 
as a Supplementary Demand. This 
is only to show to the country, and 
to all those who are shouting from 
the house-tops that our Plans are not 
being fulfilled, what exactly the 
Government wishes to do, that our 
developmental work does not come to 
a standstill but goes on progressing.

As rightly stated by Shri Shyam 
Sunder Mohapatra, we must see not 
to take up only the big plang of Irri
gation cum generation of electricity. 
Of course, I am happy that there are 
36 big projects which are completed 
over 50 per cent to 60 per c.*ni and 
are going to be completed within 
one, two or at the moy* three 
years, for multi-purpose work—for 
generation of electricity, irrigation 
etc. But most of the money should 
be utilised for quick results or the 
benefit of the nation. That means
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that minor and medium irrigation 
projects should be taken m hand ail 
over the country.

About this sum of Rs. 85.75 crores, 
which have been asked lor, I would 
like to have some more details. They 
(have been given, but it is better that, 
while replying, the Minister shows to 
the ĉountry and to the world that 
we have promulgated emergency not 
•to put somebody behind the bars but 
to bring discipline in tnis country, 
•that we want to work in this country, 
that we want production to go up, 
that we don’t want prices to go up and 
that we want to see that nobody is 
,deprived of what is due to him.

My hon. friends Shri Nimbalkar 
and Ramjibhai were rightly quoting 
some figures as to what we achieved 
from World War II up to 1962 and 
tiow much after 1962 in paying DA to 
the workers. If this is due to labour 
class, then they are all working and 
•doing their job not only for their own 
lamilies but for the nation and we 
should not grudge. So, we {should not 
grudge them paying anything more. 
.After all, the minimum they get is still 
not even tlhe bare minimum. Rather, I 
should say that even the necessities 
of life are not yet given to them. So, 
-we should not grudge giving them 
anything more so that the money gets 
back in the form of labuor from our 
'workers.

Secondly, the distribution system has 
got to be verv much strengthened, 
and more so in rural India. With tne 
very dynamic and intellectual effort 
of Shri Subramaniam, I am sure the 
country will go forward.

I must congratulate the Prime Min
ister for raising the exemption limit 
from 6,000 to 3,000. But still, as 
Tightly pointed out by the first speaker 
from the Congress side, we must try 
to see that in the future, say after 
ten or fifteen years, the income-tax 
is reduced to the minimum and the 
lowest man is brought to such a level 
that the gap between the richest and 

-the lowest is 1:30 at the maximum by 
getting more profits from public sector 
undertakings.
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I thank you, Sir, for giving me this 
opportunity to express my views.

SHRI CHAPALENDU BHATTA. 
CHARYYIA (Giridih): Mr. Chair
man, this is Finance (Amendment) 
Bill, and we have to judge the prob
lem of tax relief, which we all wel
come, in the larger context of the 
economic background and the func
tioning of our economy itself. We 
welcome this announcement by our 
Prime Minister. It is a very wel
come relief, and we also welcome the 
successful efforts to control the rate 
of inflation in our economy. As a 
matter of fact, in July 3975, the rate 
of inflation is nine per cent less than 
what it was in July 1974. We have 
taken this upward revision in the 
prices of coal and steel in our strides 
without much significant increase in 
the price level. This is good so far 
as it goes. The increase in the cov
erage of irrigation, the productive 
effort in crop calendar, and the in
crease in productivity in agriculture, 
are the keys which will further ac- 
celrate the process of our economic 
expansion in the coming years. The 
money supply has been curtailed, has 
been kept down; it has declined by 
Rs. 29 crores in the week ending 4th 
July 1975. The power position is 
being urgently looked into, I under
stand that an additional R$. 1,00# 
crores for irrigation and an additional 
Rs. 150 crores for power are being 
granted. At the sa-me time, there has 
been a decrease in the price of ferti
liser. The overall deficit is going 
up. In this broad context, we wel
come this increase in the tax exemp
tion limit from Rs. 6,000 to Rs. 8,000. 
It is good as far as it goes, but not 
far enough. Thk particular sector 
should get more relief. I refer to 
the survey conducted bv the Reserve 
Bank of India on the extent of indeb
tedness of the middle class people. 
Their indebtedness has grown, and 
the cost of living index has also gone 
u d . Naturally, the indebtedness of 
those families earning income upto 
Rs, 10,000 has grown and some relief 
is due to them.
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T im  goth* to stuggest to the finance 

Minister, through you, Sir, that, it he 
f̂ tfhftot directly jj&crease the tax ex* 
egnjption limit to Rs* 10,000, the least 
torn could do is to increase it from 
,B«. £,000 to Rs. 10,000 in this way: 
Bs. 2,000 could be linked with small 
savings; that means* those families 
M o  deposit Rs. 2,000 in small savings 
could be given exemption, to that ex
tent. from income-tax.

The entire issue has to be seen in 
the context of the position in recent 
years of unrealised income-tax, the 
quantum of evaded income-tax and 
also non-implementation of the ex
penditure tax proposed by Professor 
Kaldor. 1 still maintain that Prof. 
Kaldor’s expenditure tax was never 
given the trial it deserved. the
number of 5-star hotels is going up; 
the black-moneyed the neo
rich, are spending thi'ir m oney on 5- 
star hotels; three out of every five 
rooms are occupied by the neo-rich, 
the Indian neo-rich; A large number 
of them are evading taxes; they are 
spending their wealth in this way 
How can you take away a slice of 
this expenditure unless you impose 
tax on heavy expenditure? We
should give relief to the small people
and come down heavily on the black - 
moneyed people with a trial of ex
penditure tax. Through expendi
ture, th* black money is really addint, 
to  the inflationary pressure on our 
economy.

The question was how to make
good the shortfall. If we streamline 
$he working of the tax-gathering 
machinery—not only income-tax 
but also customs and excise-then 
certainly the shortfall will be made 
good. Unfortunately, our strategy 
has been this: in order to make good 
<fae shortfall, we have been increas
ing the coverage, as it were. If ex
cise duty on 29 goods does not make 
good the shortfall, vou increase it to 
£20- If the customs duty does not 
asome up to f your anticipated receipts, 
you increase the rate of customs

v Finqnc#' (Afpwlt), k ,7 %
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duty. Sir* the n**fchinery th*& Mwe 
have on ground is yh*t fo*? h  it 
for large leakage and lot xd mal
practices which have been bought 
out by the previous sfte^ets, ‘ JHr, 
it is possible to curtail our budgetary 
deficit and give relief to the, small 
man by stiffening tip the W  collect-

* ing machinery. That would give ® 
great fillip to our J economy. We 
would request that the suggestion of 
ten thousand tax threshold should 
be given the attention it deserves.

THE MINISTER OF FINANCE 
(SHRI C StTBRAMANIAM): Mr.
Chairman, Sir, this is a very simple 
Bill, but since it is an amendment of 
the Finance Act, a wide range has 
been covered in the debate on ibis 
Bill.

As far as the working of the In
come-tax Act 15 concerned, as far as. 
improving the administrative struc
ture of the Income-tax Department 
is concerned, I am sure, the hon. 
Members are aware that we had a 
Committee, known as the Wanchoo 
Committee, which went into the 
whole system of income-tax and the 
functioning of the Income-tax 
Department. And on that basis, a 
draft Bill was submitted to thisr House 
and it had been referred to a Select 
Committee. The Select Committee 
has submitted its report and that Bill 
is going to be taken up for considera
tion in this House in the next few 
days. As a matter of fact, it is al
ready on the Order paper There
fore, X would rather reserve my com
ments with regard to the functioning 
of the Jncome-tax Department and 
the various other matters that were 
raised to be discussed and to be dealt 
with when we consider that Bill. 
Therefore, it is not as if I do aot 
attach any importance to * the very 
many points raised, I  attach a v$ry 
great importance to them, but since 
we are going to have that BUI with
in a very few days. I think, that 
would be the appropriate stage to go 
in detail with regard to these various* 
matters.
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Uaturaliy, various other matters 
relating to ttie economy of the coun
try wen* touched and particularly 
some Members got excited about the 
fixation of the levy sugar. I am 
afraid, 1 do not have all the facts and 
figures with regard to that, but I am 
sure that if proper representations 
have already been made to the Food 
Ministry, it is bound to be looked 
into. If there are any points which 
require rectification and if it is found, 
it is necessary to do that, I do not 
think there would be any hesitation 
on the part of the Government to 
have those defects rectified. But I 
am afraid. I do not have the facts 
before me to give any categorical 
reply with regard to that.

Before I go into the details of the 
Bill and the suggestions made by 
Shri Shastri and various other hon. 
Members with regard to the raising 
of the exemption limit, 1 would like 
to mention one point. Some points 
were raised with regard to the raids 
which are going on and what had 
"been the results of these raids. Sir, 
tiuring the last year, we had more 
than 2,000 raids and about twenty 
crores worth of assets have been 
seized. But this is onJy the tip of the 
iceberg. During searches, many 
incriminating documents have been 
seized and many incriminating! ac
counts books have been seized and if 
only we scrutinize these documents 
properly, I am sure, this wouid lead 
to much larger disclosures of undis
closed income and on that basis, it 
would be possible to catch the tax- 
evaders. Not only the tax evaded 
would be collected from them, but 
further action* which are called for 
would certainly be initiated against 
them.

A point was made with regard to 
the stay orders which are generally 
obtained with regard to some of the 
Investigations we have taken up. I 
do agree the orders of the court do 
come in the way of the investigation. 
But. certainly for that, we have to 
take necessary amendments in the 
various statutes for the purpose of

avoiding it. This is under the poor 
sideration of Government and per. 
haphs We may make suitable amend* 
mentis and, if it is necessary, even in 
the Constitution. I am'sure particu
larly in the investigation of economic 
offences, stay should be avoided. That 
is my considered view. That is why I 
have been emphasizing this aspect 
that if it is a question of personal li
berty, naturally, the judiciary 
should come forward and give the 
necessary protection, but, wita regard 
to economic offences and particular* 
ly, when investigations are going on, 
people rush to the court and get stay 
and stop the entire investigation and 
thereby the whole matter gets frus
trated in that process. For example* 
we had the Sarkar Commission in
quiring into the affairs of some of the 
big business houses. Writ petitions 
were filed and the whole proceed
ings were stopped. Fortunately, we 
have won one case out of 70 to 8Q odd 
cases filed and I hope the other cases 
also we will be able to win. But 
the time is lost and when time is lost, 
perhaps some evidence is also lost. 
This is the real difficulty. Therefore, 
in these cases, we have to take care 
to see that the judicial process does 
not come in the way of even inves
tigations going into matters with re
gard to the submission of returns 
whethef they were true returns, the 
re-opening of some of the proceedings 
in the income-tax or the wealth-tax, 
etc. these matters naturally Should go 
through that process and in the sta
tute itself we have provided for ap
peals and then appeal to the High 
Court and then appeal to the Supre
me Court also. Therefore, to get the 
investigations stopped in -between 
certainly hampers the administration 
or functioning of the administration. 
This will have to be looked into. I 
want to assure the House that this 
matter is being looked into and we 
shall try to see that the judicial pro
cess is not abused and taken advan
tage of by vested interests to get the 
investigations stayed.

With regard to the Bill itself, tfte
main point wade was that this Jtet
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of Rs, 11,000 he need not pay any tax.
Therefore, as far as gross income is
concerned, upto the level of Rs, H,OO(\'
no tax need be paid, Unless tbe tax-
able income comes to the level of
Rs. 11,00'0, _ nobody need pay
any tax. With regard to the
taxable income, in the scheme which
we have formulated in this Bill,
at Rs. 8000, no doubt there is no tax
to be paid, he gets relief of Rs. 264
per annum. If you go to the man
earning Rs . 9,000 taxable income
leaving alone deduction, he gets relief
of Rs . ~{)9. If taxable income is Rs.
10,000 he gets relief of Rs, 1'54, on:
Rs, 11,000 relief is Rs. 132, on Rs.
12,00a relief is Rs. 110, on Rs. 13,000
relief is Rs. 88, on Rs. 14,000 relief is:
Rs. 66; on Rs. 15,000 and above Rs.
44 is foralI 'of them. In addition to
what they Rre entitled to get as relief
on account of certain deductions from.
their gross incomes, even where the
taxable income comes to more than,
Rs, 8,000 th=se are the reliefs. The'
higher the income, the lesser is the-
relief. I am SUTe Shastri will agree
,with t~'Jis philosophy-the higher
the income, the relief should be smal-
ler and the burden .should be greater.
As a matter of fact if you go to Rs.
10,000 man, Rs. 528 will be the relief.
I respectfully submit there is no case'
for pleading that this Rs. 8,000 should'
be increased to Rs . 10,000. On the
other i'.'l.andit is taxable income which
is Rs. 8,000 which is given the relief.
At the level of. gro'3,~ income 'of Rs.
10,000 there is relief already He need
not pay -any tax. But-even with regard
to taxable income there are reliefs:
provided in the scheme of the
Bill even from -Rs. 8,000 upwards;
Therefore, from this point- of view I
am- SUT13 hen. -members would agree
there is absolute1y no case for
increasing it to Rs: 10;00'0.
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8000 should be raised to Rs, 10,000. I
am glad to find that there is unani-
mity as far as this Bill is concerned
that it is welcome. I am not surprised.
It may not be welcomed by all class-
es of people but at least those who
get relief, I am sure, will welcome it
and it is in that sense we all.welcome
this- Bill because generally we re-
present that class who will get
some relief or the other by this Bill.
But we should not be carried away by
our enthusiasm that this should be
further increased to Rs. 10,000 ibe-
cause we should also realise what
status these people occupy in the
whole of the society. As it was point-
ed out by somebody, if our per
capita income i-s only round ' about
Rs. 700 or so, then people who are
getting Rs. 8000 and more are certain-
ly getting 10 to 12 times the per
capita income. But still taking into
account the inflationary situation etc.
we have come forward to give
some relief and, therefore, we have
to scrutinise this very carefully as
to who all would be the beneficiaries
out of it and upto what level. Rs. 8000
would mean Rs. 8000 taxable income
It is not gross income.

SHRI S. M. BANERJEE (Kanpur) :
It would actually mean Rs. 10,500.

I?HRI C. SUBRAMANIAM: Rs.
8()'l~ is the taxable income, I am sure
the hon. Members are aware and any-
how I would like to bring to their
notice that as far as salaried incomes
are concerned, a standard reduction
of -20 per cent of the salary upto Rs,
~O,OOO and 10 per cent of -the salary
III excess of Rs. 10,000, subject to
a maximum of Rs. 3,500,
the assessee is entitled to get
deducted. If a person is getting, Rs.
10,000 he can get Rs. 2,000 deduction
he comes to the level of Rs. 8,000, o~
which he need not pay any tax. Even
take a person receiving Rs, 11,000 as
gross salary. He would get deduction
of Rs. ~,100 and if he has an tnsuranca
policy and paying Rs. 900' -to the -ex,-
tent of Rs. 3,.000 he can deduct _from
his income, Therefor'e, at the level

Hori'ble members coming rrcm the
rural areas plead if urbanised people'
getting salaried income get tax exemp-
tion, 'then what about the poor far-
mers from whom we collect all sorts J'

101: taxes. Therefore, unfortunately we'
~should -ndlJe'coine- a-clVDcafes' of mlr-
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own clients. We should have a 
broader look into the national 
situation and particularly .the large 
masseg of people who are living in 
the rural areas, who are agricultu
rists. What are their conditions and 
under those conditions what are 
they called upon to pry. I am not 
pleading in respect oi‘ large farmers 
in my view who have got to pay high 
levels of tax*»s. I am talking about 
poor formers, marginal farmers, small 
farmers who have five to ten acres of 
land. You have to take into account 
their income and the tax they are 
called upon to pay. If you take that 
into account, we arc more than gene
rous to this class of people whom we 
represent and whom we want to give 
relief. Even Shastri would agree that 
what we have come forward with is 
a generous gesture with regard to 
the middle class.

Ii has been said if we give more re
lief, peopJe would come forward to 
support us and particularly for imple
mentation of these programmes. I 
do not agree with it. I do not think 
people are mercenary that their 
support should be bought for imple
mentation of various radical pro
grammes. I thought there was much 
more commitment than mercenary 
commitment. I am afraid it will be 
casting reflection on thojQ who are 
supporting the Pr. ne Minis er’s radi
cal programme. Secondly, they are 
coming forward for getting monetary 
return as such. Iney have faith in 
the programme. That is why they are 
coming forward. They have faith in the 
programme of providing relief to the 
gramme of providing relief to the 
poor masses, millions of people, who 
are today living under substandard 
conditions, below the subsistence 
level. As a -natter of fact, our con
cern has got to be how to improve the 
situation with regard to the last 
three or 'our tiers in the population, 
but we always look at things as to 
with whom we come into contact, in 
whom we are interested, and natur
ally, we plead for their cause a little 
more—not that people could not plead 
for them, but we should at the same

time view the other side of the pic
ture also. If things are viewed from 
this perspective, I think, the hon. 
Member would welcome this gesture 
of increasing it to rupees 8,000. 
With great respect to Ihon. Members, I 
wish again to emphasise that there is 
absolutely no case to think in terms 
of increasing this further beyond this 
limit of B's. 8,000. This is one of the 
programmes in the Prime Minister’s 
20-Point Programme. I am happy to 
say that perhaps this House will be 
getting an opportunity to discuss the 
entire economic programme; we may 
perhaps have a day to discuss this. 
Therefore, these programmes also 
wjll have to be implemented as ex
peditiously as this programme of 
giving relief to middle-class people. 
As a matter of fact, those program
mes relating (o much poorer sections 
should get speedier implementation. 
I hope that with the full cooperation 
of the House this will be done. Just 
like there is this cooperation from 
members and unanimous support to 
this Bill, I hope, this support will be 
further intensified in greater measure 
in regard to these various other 
measures which are brought for 
helping the poorer sections of our 
people.

Sir, I commend this Bill for the 
acceptance of the House.

MR. CHAIRMAN: The question is;
“Tkat the Bill to amend the 

Finance Act, 1975, be taken into 
consideration” .

7’hc motion was adopted.

MR. CHAIRMAN: Regarding Clau
ses, for Clause No. 2 there is no 
amendment.

I will put it to vote. The question
is:

“That Clause 2 stand part of 
the Bill."

The motion was adopted.

Clause 2 was added to the Bill.
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Clause 8— (An**ftdment of the First 
Schedmie}

m ,  CHAIRMAN: For Clause 3, 
there are amendments Nos. I and, 2 by 
S hii Ramavatar Shastri. Is he m ov
ing? *

$l£Bi RAMAVATAR SHASTBI 
(Patna): Yes, Sir, J am moving my 
amendments Nos. 1 and 2. I beg to 
move:

Page 2, line 5,—
for “8,000” substitute “10,000” 
(1>

Page Zt lane 39,—
for “8,000” substitute “10,000” (2)

MR. CHAIRMAN: I will now put 
these amendments to the vote of the 
House.
Amendment# Nos. I and 2 were put 

and negatived,

ME. CHAIRMAN: I will now put 
Clause 3 to the vote of the House. The 
<tue^ticn is:

“That Clause 3 stand part of the
Bill” .

The -motion was adopted

Clause 3 urns added to the Bill.
Clause 4 tua$ added to the Bill.

Clause 1, the Enacting Formula and 
the Title were added to the Bill
THE MINISTER OF FINANCE 

(SHRI C. SUBRAMANIAM): I beg
to move:

'That the Bill be passed.*
MR. CHAIRMAN: The question is:

‘That the Bill be passed. ’
The motion was adopted

MR. CHAIRMAN: Item No. 34, Dr. 
I*a*tminarayan Pandeya—not here. 
Item No. 35—Shri K. Bratanananda 
Reddy.

13.40 hrs.

MAINTENANCE OF INTERNAL 
SI&URITY (SapOND AMENDMENT) 

3 & L

THE MINISTER OF HOME AF
FAIRS (SHRI K. BRAHMANANDA 
REDDY): Sir, I beg to move:

“That the Bill further to amend 
the Maintenance of Internal Secu
rity Act, 1871, be taken into consi
deration.1’.

Government have already explained 
adequately in the House the circum
stances leading to the proclamation of 
the present emergency. The activities 
of certain political parties over the 
last few years have deliberately in
fected hatred and violence into the 
public life of the country and attempt
ed to create conditions of chaos and 
anarchy.

Her* was a situation created not 
merely by the activities of a few 
individuals but by the sinster machi
nations and manoeuvres by organised 
groups which wanted to sei2e power 
by extra-constitutional means. This 
was an extraordinary situation and 
the entire country was being fouled 
by an atmosphere of violence, hatred 
and calumny. This extraordinary 
situation called for extraordinary 
steps. Immediate preventive measures 
had to be taken under the provisions 
of the MISA.

When a proclamation of emergency 
is in operation, the State gets powers 
under Article 358 to make any law or 
to take any executive action within 
its competence* notwithstanding the 
constitutional provisions relating to 
fundamental rights. In an extraordi
nary situation where the entire admi
nistrative machinery throughout the 
country was continuously engaged in 
maintaining extreme vigil to guard 
against the activities of subversive 
elements in the present situation, en» 
forcing appropriate preventive mea- 
suw» agaiast nil anti-social elementt


